
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERAOAO BENCH 

AT HYDERABAD 

O.A. No. 1330/93. 	 Ot. of Decision : 7.7.94. 

Mr. C. Suresh Babu 	 .. Applicant. 

Us 

Chief Post Master General, 
Andhra Pradesh, Hyderabad. 

Asat. Post Master General, 
Visakhatnam. 

Superintendent of Post Offices, 
Partjatipurarn, Vjzianagaram Dist. 

Postal Welfare Officer, 
G.P.O., Abids, Hyderabad. 	 .. Rasonthnte. 

Counsel for the Applicant : Mr. A. Ravi Shankar (HptSt) 

Coun eel for the Respondents: Mr, N.R.Devaraj,Sr.CGSC. 

CORMI: 

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADNN.) 
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O.A.No.2.330193 

X As per Fbn'ble Shri_AB2Gorthi,ttSer(Admn.) X 

The prayer of the applicant is for 

appointment on compassionate grounds. 

The father of the applicant shile 

serving as a Driver in the .stal Department Was 

declared as permanently incapacitated for further 

services and Was discharged vide meno dated 4.10.91. 

The applicant's family consists of the applicant, 

his parents and Ue younger brother. As the father 

of the applicant was only bread winner, 	family 

fell into indigent circumstances on his medical 

invalidment. Requests were made for giving appointment 

to the applicant on Compassionate grounds but without 

success. 

The constitutional validity of giving 

appointment on compassionate grounds came to be 

considered by the Supreme Court in Auditor General 

of India and Others vs. G.Ananta RajeSWaLa Rao 1994 

3CC (L&S) 500. Relevant portion of the jixlgement 

is extracted below:- 

"Therefore, the High Court is right in 
holding that the appointment on grounds 
of descent clearly violates Article 1€(2) 
of the Constitution. But, however it is 
made clear that if the appointnents are 
confined to the son/daughter or widow 
of the deceased government employee who 
died in harness and who needs immediate 
appointment on grounds of immediate need 
of assistance in the event of there  being 
no other earning member in the family to 
supplement the loss of income from the 
bread-winner to relieve the economic dis-
tress of the members of the family, itis 
unexceptionable. But in other cases it 
cannot be a rule to take advantage of the 
Memorandum to appoint the Pertns  to these 
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posts on the ground of compassion. Accordingly 
we allow the appeal in part and hol& that 
the appointment in para 1 of the Merrorandum 
is upheld and that appointment on compassionate 
ground to a son, daughter or widow to assist 
the family to relieve economic distress by sudden 
demise in harness of government employee is 
valid. It 15 not on the ground of descent 
simpliciter, but exceptional circumStancej) 
for the ground Snti9d) It should be circum-
scribed with suitable riodification by an appr4 
priate amendment to the Memorandum limiting to 
relieve the members of the deceased employee 
who dies in harness from economic distress. In 
other respects Article 16(2) is clearly attracted." 

	

4. 	In view of the above it will no longer be 

legally permissible to give appointment on compassionate 

grounds to the ward of anerrtployee who is discharged 

from service on medical invalidment. 

	

5. 	The O.A is therefore dismissed but there 

shall be no order as to cOsts. 

Mernberf( Mmn. 

Dated; 7th_Jal, _12,4 
( Dictated In Open court) 

O'eputy Registrar (Jucil.) 
sd 

Copy to:- 
1., Chief Post ('laster General, Andhra Pradeski, Hyd. 

Asst. Post flaster General, Visakhapatnam. 
Superintendent of Post Offices, Parvatipuram, Vizianagaram Oist 

4, Postal Welfare Officer, G.P.O. Abids, Ii''derabad. 
8. One copy to Sri. A.Ravi Shankar, advocate, 11-5-153, R edhills, 

Hyd-4. 
6. One copy to Sri. Fth.R.Oevaraj, Sr. CGSC, CAT, Hyd. 
7. One copy to Library, CAT, Hyd. 
8. One spare copy. 
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